
Case No.  3680/2019 

VINOD KUMAR 

Versus 

RAKESH KUMAR 

  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Matter is at the stage of arguments.  

  Let notice be issued to parties and to their respective counsels for 21.07.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  858/2017 

SAHIDIN 

Versus 

ISHRAT AND ANR 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Matter is at the stage of arguments.  

  Let notice be issued to parties and to their respective counsels for 21.07.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  1278/2018 

STATE 

Versus 

DINESH KUMAR @DINU etc (3) 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

 

  Matter is at the stage of arguments.  

   Let notice be issued to parties and to their respective counsels for 21.07.2020. 

  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4325/2018 

STATE 

Versus 

MUKESH AND PAPPU  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Matter is at the stage of arguments.  

  Let notice be issued to parties and to their respective counsels for 21.07.2020. 

  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4180/2019 

STATE 

Versus 

HARISH KUMAR KHADUJA  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Matter is at the stage of arguments.  

  Let notice be issued to parties and to their respective counsels for 21.07.2020. 

  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  1473/2020 

STATE 

Versus 

RAJA  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  2268/2020 

SANJAY 

Versus 

KAILASH KAKKAR ALIAS RAJU  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5293947/2016 

STATE 

Versus 

RAKESH  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5297207/2016 

STATE 

Versus 

RAKESH KUMAR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  3709/2017 

STATE 

Versus 

Mukesh  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No. 5149/2017  

STATE 

Versus 

CHANDER MALI AND ORS.  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  6444/2017 

STATE 

Versus 

Dharambir  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  1468/2018 

NARESH KUMAR GUPTA 

Versus 

TRY WEB TECHNOLOGY P LTD  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  1469/2018 

KARTA NARESH KR GUPTA AND SONS 

Versus 

TRY WEB TECHNOLOGIES P LTD AND ORS  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  1470/2018 

DEEPIKA GUPTA 

Versus 

TRY WEB TECHNOLOGY P LTD AND ORS  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  2878/2018 

M/S HIND BRO P LTD 

Versus 

M/S SHRI SHAKTHI ENTERPRISES  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  2985/2018 

LATA DEVI 

Versus 

MANAN SINGH  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4533/2018 

KAPIL GARG 

Versus 

M/S ARTI INTERNATIONAL  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  249/2019 

STATE 

Versus 

MOHILLA @ HEENA  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  759/2019 

SAFE FINLEASE P LTD 

Versus 

VICKY BATRA  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4380/2019 

ABHISHEK BHARDWAJ 

Versus 

NARENDER JAISWAL  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5565/2019 

STATE 

Versus 

AARTI  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

 

  



Case No.  6689/2019 

STATE 

Versus 

SATYANARAYAN  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  84/2020 

STATE 

Versus 

SUBHASH CHANDER  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  201/2020 

STATE 

Versus 

SOMIN  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  264/2020 

STATE 

Versus 

CANCELLATION  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 19.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  969/2020 

JAHANARA NAAZ 

Versus 

SAJID AND ORS.  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 19.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  611/2020 

MAHADEV B.K.O. 

Versus 

MUKESH DAHIYA  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 19.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  810/2020 

STATE 

Versus 

LALIT  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 19.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No. 1183/2020  

STATE 

Versus 

UNTRACE  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 19.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  1184/2020 

STATE 

Versus 

UNTRACE  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 19.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4747/2017 

JAI SUBHASH THAKUR 

Versus 

ALOK BHARTI  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 19.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5286752/2016 

STATE 

Versus 

SUNIL DUTT ORS.  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

 

  



Case No.  5291680/2016 

STATE 

Versus 

MOHD SABIR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5294909/2016 

STATE 

Versus 

SUNIL KUMAR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5296840/2016 

STATE 

Versus 

khanna  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No. 1371/2017  

STATE 

Versus 

Raj Kumar  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  2663/2017 

STATE 

Versus 

AJAY  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  1912/2018 

STATE 

Versus 

RANVIR SINGH  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4954/2018 

STATE 

Versus 

MD. AASHIF @ KALLU  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  250/2019 

STATE 

Versus 

ASHISH  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4179/2019 

STATE 

Versus 

SURAJ  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: Ld. APP for State. 

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 17.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No. 4407/2018  

SURAJ KHATRI 

Versus 

RAHUL SINGH  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.08.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  12494/2016 

ASHOK 

Versus 

ASHOK KUMAR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

 

  



Case No.  12495/2016 

ASHOK 

Versus 

ASHOK KUMAR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 16.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4273/2017 

PAWAN GOYAL 

Versus 

SANJAY KUMAR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 24.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  2502/2018 

M/S HINDBRO PRIVTATE LTD. 

Versus 

M/S RIDDHI TRADING COMPANY  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 24.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  4469/2018 

JITENDER KUMAR 

Versus 

RAJINDER KUMAR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 24.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5153/2018 

PREM SINGH 

Versus 

RAVINDER KAKUR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5154/2018 

PREM SINGH 

Versus 

RAVINDER KAUR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5156/2018 

PREM SINGH 

Versus 

RAVINDER KAUR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Case No.  5157/2018 

PREM SINGH 

Versus 

RAVINDER KAUR  

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

30.06.2020 

   

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



Sanjay v Kailash Kakkar @ Raju 

U/s 138 NIA 

PS Narela 

  

  Fresh Complaint Case received from filing counter on the email ID of the court. 

It be checked  and registered. 

 

30.06.2020 

   

Present: None.  

   

  Put up for consideration on 29.08.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



FIR No. 404/2010. 

PS Samaipur Badli. 

State VS Kaushal. 

  

  Proceedings are conducted through Video-Conferencing from the residence of the 

undersigned. 

 

30.06.2020 

  Application for bail u/s 437 CrPC received through filing counter on the 

designated email ID of this Court. 

 

Present: Ld. APP for State. 

   

   Perused. 

   This Court does not have the territorial jurisdiction to try the present application.  

Accordingly, the same be sent to the Court concerned through proper channel for 01.07.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



E FIR No.180/2020 

PS Narela 

Proceedings are conducted through Video-Conferencing from the residence of the 

undersigned. 

   

30.06.2020 

  This is an application for release of mobile phone make VIVO Red color bearing 

IMEI no 86711604297 on Superdari file by applicant Bablu. 

 

Present: Ld. APP for State. 

   

   As per report, the FIR number has been wrongly mentioned in the application as 

“8140/2020” instead of “180/2020” and that the same is no more required for investigation purpose. 

The said case property belongs to applicant. IO has no objection if the same be released to its 

owner/applicant. 

  Ld. APP for State has also no objection.   

  In the facts and circumstances of the case, above-said case property is ordered to be 

released to the applicant/owner after proper verification to the satisfaction of the SHO/IO. However, 

the applicant/rightful owner is directed to furnish an indemnity bond in the sum of Rs. 5,000/- 

(Rupees Five Thousand Only) to the satisfaction of the SHO/ IO concerned. 

  IO/SHO is further directed to make proper panchanama of above said case properties 

and take photographs, negatives  before the releasing of the same. 

  The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant. 

  Application is disposed of accordingly. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

 

  



FIR No. 247/2020 

PS Narela 

U/S 33 Excise Act 

State VS Pramod.  

 Proceedings are conducted through Video-Conferencing from the residence of the 

undersigned. 
 

30.06.2020 

  Application for bail u/s 437 CrPC received through filing counter on the 

designated email ID of this Court. 

   

Present: Ld. APP for State. 

  None for applicant. 

 

  Reply received. 

  Put up for arguments on 01.07.2020. 

 

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020              

  



FIR No 653/2019 

PS Narela 

U/s 379/411IPC 

State Vs Farman S/o Liyakat Ali. 

 Proceedings are conducted through Video-Conferencing from the residence of the 

undersigned. 
 

30.06.2020 

  This is an application for interim bail u/s 437 CrPC moved on behalf of the 

accused. 

Present: Ld. APP for State. 

   Ld. Counsel for applicant/ accused. 

 

  Reply received from IO on the designated email ID of the court. 

  Heard. Perused. 

 Accused has been in custody for a substantial period of time.  He is booked for offences 

us 379/411 IPC. In view of the period of custody already undergone by the accused and in view of 

directions contained in the HPC minutes of the Delhi High Court dated 18.05.2020 and the facts and 

circumstances of the case, the application/ accused Farman S/o Liyakat Ali is hereby admitted to 

interim bail for a period of 45 days from the date of his release on furnishing of personal bond 

in sum of Rs.20,000/- subject to the satisfaction of concerned Jail Superintendent with following 

conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event 

of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about 

the same and shall keep his mobile phone switched on at all times; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 45 

days from the date of release. 

  Application stands disposed off. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority.   

 Copy of the order be also sent to ld. Counsel via any of the electronic modes.  

   Copy of the order be also uploaded on District Courts website.  

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.06.2020             


